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wath 473] Te, WIN, fers 29 ATA 2019—HAVSaM 8, Wh 1941 

afar ae fast 

Wet, fie 29 Aarat 2019 

. Wh W-3-46-2019-1-Ga (91). —Ad:, WT RRA HI Ae WANG et as fH aera de sifefray, 2002 

(wri 20, 2002), Hala fama at afutrag, 1956 (Haie@ 74, Gq 1956) Tar Hee Ta aa A AT & Wee 

TR aX afehrra, 1976 (wt 52, HF 1976) & ania wat Ta afar vac A earaftal & ae ale a WA: 

at fiat at tel are ardenfeai, fd Heaves ae affran, 2002 (mre 20, Wy 2002) wt ARI 20 HT START (7) 

adel & avis Hove ad 2019 wt wahta aa Got fear sen &, He Fraieor wfseital era fea 1a aA ae wai 

& araag fated arerafa & shat qo set wt or wedi ¢ sit tet ardanfedi et yo-eie & arene Ke yo ee Ag 

faut frente a sae aa at efte @ ae areean tf, Cet artnet at yet ae & fam fated aaa-aiet fesse 

29 Wad, 2020 TH ASE VG, 

  

  

Sawa, HeaMae Je safety, 2002 (HATH 20, WA 2002) Hi MT 20 St STMT (8) SRI Nea Mail Bt watT 

Hwa Ey WT WER, WE wee CIM & dae A sad afer & aia cifsa waco F ae Pai a YA: Fe 

Praia wee tet artanfeat at 31 feaax 2019 am Wt set Stet F at Gh we al arenahy a feata 29 rail, 

2020 aH Aas wt &. 

FEAR Sh UST A A Aa STITAR, 

wa. dt. fer, scaraa. 
ae, fede 29 AAR 2019 

Wh. Wh U-3-46-2019-1-F.— ake & Maa & arpede 348 H GIS (3) H AAA, Fa a | Se HAI 

Wh U-3-46-2019-1-4s (91), feria 29 AAPA 2019 aI sitet ayer Tea & wf a ues wearisea fea 

Tat &. 
Fe TEM AT SF AM sTeMGaK, 

wa. dh. Rear, ssaraa. 
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Bhopal, the 29th November 2019 

No. F A-3-46-2019-1-V (91).—Wuergas, the State Government is satisfied that all such assessment and 

reassessment proceedings of dealers liable to pay tax under the Madhya Pradesh Vat Act, 2002 (No. 20 of 2002), the 

Central Sales Tax Act, 1956 (No. 74 of 1956) and Madhya Pradesh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar 

Adhiniyam, 1976 (No. 52 of 1976), which have to be completed by the end of the calendar year 2019 under the 

provisions of sub-section (7) of Section 20 of the Madhya Pradesh Vat Act, 2002 (No. 20 of 2002) can not be 

completed within the prescribed period, despite all possible efforts being made by the assessing authorities, and that 

in order to enable the assessing authorities to complete such proceedings on merits, it is essential that the time limit 

prescribed for the completion of such proceedings be extended upto 29th February, 2020. 

Now, THEREFORE, in exercise of the powers conferred by sub-section (8) of Section 20 of the Madhya Pradesh 

Vat Act, 2002 (No. 20 of 2002), the State Government hereby, extends the period up to 29th February, 2020, 

for completion of every such assessement and reassessment proceedings in respect of every dealer, under the said Acts, 

which is not completed by the 31st December, 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 
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